©a/286/87

Shri K.Te. lanaiah,
Inspector- Central Excise,
Kharirohar (Kutch)

V/S.

The Collector of Customs
& Central Excise,

Centre Point Building,
Karansinhji Road,

Rajkote. ece

The Chief Accounts Officer,

Customs & Central Excise,

Centre Point Building,

Karansinhji Raad,

Rajkot. ees Respondents.

Coram : Hon'ble Mry P.He Trivedi $ Vice Chairman
Hon'ble Mre. P.M. Joshi : Judicial Member
ORDER

610,1987

-

Pers Hon'ble Mr. P.Hs Trivedi , Vice Chairmman

Heard learned advocates MreR.K.Satoda and

MrJ.JeDesAajmera for the applicant and the respondents.,

The petiiioner had aprealed against the order
dated 13.3.,1986 on 9.1.1987 and the appellate authority
viz. Collector of Central Excise rejected the appeals
on the ground of its being bar“gg limitation by

an order dated 13,1,1987. It is directed that the
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on account of various factors wLich(ﬁh&Ws some justifica-
tion ex~facie. Bar of limitation on this account be
therefore condoned. Appeal be disposed of within the

veriod of six months from the date of this order.

With this ocbservation, the case is disposed of

%ﬁ

(P.H.Trivedi)
Vice Chairman

(P.M.J0
Judicial



